UrEN CUUnT

CENTHAL ADUWINISTHATIVE IRIBINAL :
. ALLAHABA L} BENCH ALLAHABAD.

Original épplication No. 460 of 2002.

Allahabad this the 03th day of February, 2004.

Hon'ble Mr. Justice S.R. Singh Vices Chsirman.
Hon'ble Mr. D.R. Tiwari, Member=d. . o

Vinod Kumar Azad '

son of Shri Indradev Frasad Ysdav |
Ex-Khalesi,

R/ o Warter No.85-A, B Loco Colony,

Mugalsarai, Chandauli.

oo 00 occApplicant.

Versus. f

1. Union of India
through General Manager,
Eastern Railwey Cslcutta now Kolkatta.

2. Senior Divisionel Signel & Telecom Engineer,
Eastern hailway Mughalsarzi,
Chandauli.

35 The Divisionzl Signal & Telecom Engineer/ kgt
Mughalsarai, “handauli.

4. The Chief Fersonnel Officer,
Eastern Hailway, Calcutte,
Now Kolkatta.

+eeesoHespondents.
ALONGWITH
Original Application Né.466 of 2002.

Pravin Sharme

son of Shri S.N. Sharme
Ex-Khalssi

R/o C/o Hakesh Vishwakerme,
W. No.90l1 CD, Shastri Colony,
Mugalsarai, Chandauli.

cseessApplicant.
Versus.
il Union of Indis
through Generzl Maneger,

Eastern Keilway Calcutts now Kolkatta,

2. Senior Divisional Signel & Telecom Engineer,
Eastern Railway Mughalsarsei, Chandauli.

2., - The Divisional Signal & Telecom Engineex/ i/ L
; Mughalsarai, Chandauli.

4., The Chief Perscnnel Officer,
: Eastern Bailway Cazlcutta now Kolkatta.

«..sohiespondents.

\
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Original Application No.467 of 2C02.

Jai Kumar

son of Shri Chandradeep Shaims

Ex- Khelasi

R/o 11/60, B-29, Krishna Colony ( Rznipur) -
iMahmodrganj, Vaeranasi.

.sseseApplicant.

Ve rsus.

15 Unieon of India-
through General hicnager, Eastern Hcilway
Calcutta now Koilkatta.

2. Senior vivisional Signal & Telecom Engineer,
Eastern Hsilway, Mughalsarai, Chandauli.

3o The wvivisional Signel & Ilelecom Engineex/ B/
iMughalsarai, Chandauli.

4. The Chief Personnel Uificer,
Ezstern hailway Cslcutifa now Kolkatta.

«o.0...hespondents.

ALONG I TH
Original Application No.465 of 20C2.

Ravindra Giri
son of Shri Rangit Giri:,
Ex- Khalesi
K/ o Villege Kharauli, P,0. Shivrampur,
Kaimur {Bhsbhuna)
s sssApplicant.

Versus.

L. Union of Indiz;,
through Genersl Maneger,
Eastern hoilway Calcutte now Kolkatta.

2, Senior Divisional Signal & Telecom Engineelr,
Eastern Hailway hughalsarai, Chandauli.

3. The vivisional Signal & Telecom Engineex/ iiw/
imughalssrai, Chendeuli.

4. The Chief Personnel Ufficer,
Eastern Hailway, Calcutts now Kolkstta.

eseas o hespondents.

ALCNGWITH
Original épplication No.463 of 2002
Nagins Giri,
son of Shri Ranjit Giri
Ex- Khalesi
R/o Village Kharauli, PQ Shivrismpur
Kaimur (Bhabhua)

1
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Versuse.

1. Union of India
through General Maneger
Eastern Railway Calcutta now Kolkatta.

2. Senior Divisionel Signel & Telecom Engineer,
Eastern Railway Mughalsarsi, Chandeuli.

3. The Divisionel Signal & Telecom Engineex/Mw/
Mughelsarai, Chandauli.

4. The Chief Personnel dfficer, Eastern Railway
Calcutta now Kolkatta.

eeseotiespondents.

ALWMNGWITH

Original Applicction No.461 of 2002.

Senjay Kivmer Tiwari

U}/ JE/ [/ M. WS .o oivie

son of Shri Ambike Tiwexi,

Ex-Khalasi.

/0 Lot No.2, House No.169, Near Pani ke Ilanki
liugalsarei, Chandauli.

s0 v 00 .Applican't‘.-

Ve rsus.

1. Union of Indie, :
through General Manager,
Eastern Ksilway, Calcutta now Kolkstta.

27 Senior Divisional Signal & Telecom Engineer,
Eastern Hailway Mughalsarai, Chandeuli.

a8 The Divisional Signal & Teleccm Engineex/ M/
Mughalsarai, Chandauli.

4, The Chief Fersonnel Officer,
Esstern hHailwey Calcutta now Kolketta.

eess s Hespondents.
A LOUNGWI TH
Original épplicetion No.462 of 2002
Subhash Paswan
son of lLate Shri Mukhrem Pesswen,
Ex-Khalasi

B/ o Alinagar (New Basti)
Mugalssrai, Chendauli.

e csAppEilcants

Versuses

1. Union of Indis
through General Meneger, :
Eastern Hailway Calcutta now Kolkstta.

2. Sepior Divisional Signel & Telecom Engineer,
D Eastern heilwey, wsughelsarai, Chandauli.
h
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B The Givisionel Signal & Telecom Engineer/ Mw/ X
Mughalsarai, Chandauli.
4. The Chief Fersonnel Officer,
Eastern Raiilway Calcutta now
Kolkatta.
»2 0.0 Hespondents.
ALONGwITH

~

Original Applicetion No.464 of 2002.

Lhirendra Kumar Upadhyaya
son of Shri Shambhu Upadhaya,
Ex- Khalasi :

I/ 0 Yarashurem rur, Sikatya Hailway Gate,
NMugalsarai, Chandauli.

+eseeApplicant.

(By Advocétes: Shri V Budhwar)

Versus.

1% Union of India,
through Gencral bManager,
Eastern Hailwsy Calcutta now Kolkatta.

2% Senior Divisional Signal & Telecom Engineer,
Eastern Rsilway, Mughalsarsi, Chandauli.
3is The Divisional Signal & Telecom Engineer/ iii/
Mughalsarsi, Chendsuli. [ %)
v'$ : .3
45 The Chief Fersonnel Officer, Esastern hailway, &

Calcutte now Kolkatta.

+oecseeflespondents.

(By Advccate : Sri K.P. Singh)

— e

(By Hon'ble Mr. Justice S.H. Singh)

Heard Shri 5.C. Budhwar Senior Counsel assisted
by Shri Vikas Budhwar lecrned counsel for the applicent
and Shri K.F. Singh leecrned standing.tounsel representing

for the respondents and perused the pleadings.

2, All these eight O.As arise out of identicael facts
and with the consent of counsel appearing for the parties

they were connected together for dispossl by a common order.

350 Q Identicelly worded charge memos were served
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counsel for the respondents..on the other hand, subnits

that no procedure for zsppointment on compassionats ground

.

was at all under~taken end no zppointment order was issued
by the Competent Authority. The so csiled office order,
pursuant to which the apglicents were appointed, was &
forged and fake document. It is further submitted by the
respondent's counsel that initially, on the basis of fake-
order dated 25.01.19%9, the eight applicants herein were
appointed and thereafter another office order No.E.743/3/Cl.
IM(Spl. Apptt. Calcutte deted 29.09.2000 was received in
the office of regpondent No.3. A doubt arvse on the
benuineness of the said order whersupon the Competent
Authority passed the following orderi-
"PL Verify genuineness of thiv

also verify all previous orde
appo;anent to this officel.

f om Hw &

der fr
of direct

(4’)\

Chief Personnel Officer, by letter deted 16.11.2000
informed the L.S.T.E, (WW), Eastern dailway, hiughalsarail
that the letters enclosed with letter deted 07.11.2000
were fake and considering seriousness of the matter it was

ordered thati-

"(a) where appointment has not been given, an
F.I.8. should be lodged tc nesrest police
station.

(b)) Tn-respect ofi the 8 por
been given employment a

s who have alreecdy
g
’VIJP" )Ou.s.o"'—{\//é./'&)}.- u’/D
SUs
en

j ot the fake office
1. Apptt. dated
ended forthwith.

1999 should he
neously, major

he 1ssued to tno°“ 8 (Plgon as per
provision under DA rules”

on
2
b
-
hne

lt.was pursuent to the aforeszid direction that the
charge memo was issueu and enquiry oiticer found that the
office order on the b:sis of which the eight applicants
herein were sppointeu as a fake one. It is true thaet no
evidence was led to the effect that the office oxdexr on the

besis of which the applicents

appointed was, in fact,

produced by them but it is proved that the appliccnts got
i
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the appointment on the basis of a2 forged office order.
The applicants being beneficiaries of the objectionable
office order, it could be presumed that they had mansged
to dispatch the letter i3 the concerned authority which led
tq their appoihtmentss The Tribunal cannot sit in appeal
over the finding recorded by the Enguiry ©fficer and
accepted by the Disciplinary Authority that the office
order dated 25.01.1999 was fake and forxged. It is not of
much relevance that the Competent Autherity should have
cancelled the appointment instead of drawing the
proceeding for majcz penalty under rule 14 oi the

CCS (CCLA) Hules, 1965.

Se It has been then submitted that the second charge
that the conduct of the applicents was unbecoming, Cannot
be said to have been established for the reason that it
refers to a conduct before joining the service. We are

not impressed by the

w

ubmission made by the learned
counsel for the conduct was such as could render the
applicants disqualified for Government selvice. Under
these circumstances, we do not find it & fit case for

interference by the Tribunal.
6. The O.As are devoid of merit and are dismissed.

No order as to costs.
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